 2/11.9.96
*PKL
Y 50.0.06
‘ 3
e\ @/‘ ¢
24(9) % |
peferts L” )
b‘&}'fu[j/ & .
L& ye

S

oA

Shri Mahendra Ram : ; o ”"f ’
shri M,L.Paswan, Registrar I?b
Defects have been pointed out in items 1L &2

of the scrutiny report. Remove the defects by

(ML Peswan )
Registrar I/c

20.8.96.

’ i

‘Shri. S. P, Sinha, Dy. Registrar’Incharge;

Learned Counsel for the applicant is absent. Defect

Rerort mast be

T

(  °P, Sinha )
Dy. Regi strar I/C

in item no. 2} mf and 22 of the Scrutiny

removed, by 30.9.96,

- sri., S. P. Sinha, Dy. Registrar I/C

LR AR R J

[}

The learned counsel for the applicant is not present

On perusal of the Scrutiny Report it aprears that ‘the defect "

in item no. 21 has been removed but defect no. 22 is yet to be

Sinha )
Dy. Registrar I/C




Ouhe: 476/96 ‘ | -

4/09,10.96 " counsel for the an~plicant : Shri D.Chowdhury,

Heard Shri DeChowdhury, 1ear?éd counsel

for the applicant on the question ofadmission. of fice
has pointed out that certain defects have not been
removed, The 1eafned counse; for the apqlicant explains
that certain pages are not ¢ldgible but the applicant
1svhe1p1ess as the originals are with the resnondents
ard the copies of the adocuments filed'dJe from the
copies which they received from the respondents.

2, Con31deripg the sgbmisslons of the learned
voounsel for the applicant, we are of the view that the \
. L ' appliCation should be considered for addission.

~ 3. List it on 30,10,1996 for adnrisision.,
SKI - . - (D.Purkayas tha) , © UR.D.Saha)y—
Member(J) _ ~ﬁ“Mémber(A)
' ' |
5/30.10, 1996 Counsel for the applicant 3 Smt., S.Mukherji

. At the request of the learned‘counSel
| for the oppllcunt, the cese is adJourped to
. ' 7.11, 1996 for admission. ‘ :

X;///// o //T“->¥*~—ﬁ::>

( D.PurkByastha ) : ( K, DﬂSEHE—T'—<“’-'_A

MES , ., Member (J) = Member (A)
R S O :

. g : C

6 .o ‘ - ' '

7.11.96 |
crH

None appears for the applicant?

ngt this case on 12.12.96 for agmission,

| N\ |
7 . / | (U.N.[ﬂehrotna)

_ (K.v.58ha) vice-Chairgan
‘ flemoer (A} : C !




| i - O.A.: 476/96

7/12.12.96 Shri B.N. Singh, counsel for theapplicant.
! Heard the jearned counsel for theapplicant o

‘the question of admission. Admit. Issu€ not ices to the
respondents to file their reply within four weeks from
today. Rejoinder, if any, may pe filed within twb\ﬂeeks
théereafter, Reguisites to pe £iled within a week. ' ‘

! o | 2, L:Lst on 24.02.1997 before the Reglstrar for

3. J . (D Purk yastha) : ) m Saha)
| Member(J) | Member (A)

COmplet n g pl°ad1ngsl

-

. 8/28.2.1997 | . " None for the parties. On perusal of arder no.7

i J_da'{:'éd 12.12.1996 it @ppedrs that the learned counsel
_for the applicant wds difected to file reqgquisites
. for issuing notices to the respondents within 3 week

b e but thesame h@s not been fomplied with, However,

for the ends of justice one week further time is

allowed to file requisites, Put upon 20, 3. 1997
.. D ,

. for SR and W/s,

. : i ( s.P.Sinha )
MPS. o | Dy.Registrar 1/c

9/20. 3, 1997 . .None for the parties. W/s has not yet bien

filed, -Put up on 2.5 1997-~for‘fil;@j‘%‘§.

, ) . S . - ( Sz2 8inha )
MPS. o _ ' _ Dy.Registrar I/c




10/2, 5, 1997

MPS,

11/3.6.1997

12/06, 06,97

SKI

13/07.08,97

SKI

AP
The learned counsel for the applicént is ' /

pieSent. None for the respohdents;’No~W/s has yet

been filed, Put wp on 3.6.1997 for filigw/S. /

) !
o Crettl— |
| \ .<~s.p.36) \

Dy.Registrar I/c

The lecrned counuel for the ap plicant is

present Non& for the respondents, W/s has
yet been filed., The ledrned coﬁnsel for the
submits that the mitter mdy be 1iSted befon
Hon'ble Bench on 6, 6,1997, Considering the

pot _

ap pﬂlicd nt *.
e the .
submissions

of the leﬁrned counsel, let it be listed be=fore the -
Hon'ble Bench for dir ection on 6.5, 19 97 L~ {&_p

R

Dy.Registrar I/c

\" W/s not filea so far. Four weeks
time is al‘lowéa for the same. Rejoinuer ma
~Within two weeks thereatter, L.’LSt oefo S
direction on 07.08,1997.

| A\

(v .NeMeh
vice~Cha

W/sn not filed so far, E‘our wee

v

Finha ) ’

further
y be fileas"
MB for

e ———— e

rotra)
irman-

ks turthe.r

time is allowed for the same. Re;onner maw
within two weeks thereafter,
- List on 29,09,1997 for direction w

y be filed

ith the
for -

name of Shri Lalit Kishore, as the cg sel
the respondents, _ \ :

V.N %ﬁ otra
'v(ic €m afnnan) ‘




S " BA 476/9
C 29,9,97 ‘ - -
| M Since gench is not  availaole, list
i on 20.11.97 for direction, ‘
| . (VeK, Srwashava)
‘ . ' . Deputy Registrar
B (2 ou | 157201197 List it on 29,01.1998 for direckion.
esPoMeTl T sy (ReK.Aflooja) | (VeN.Mehrotra)
Mot ) Member (A) Vice-Chairman
4 Topw
21N 99
o 16/29,01,98 W/s hasbeen filed, On the request of the
i o Counsel forthe applicant three weeks furxhex time
- is allowed for filing rejoinder, y
} List for directionon 06,04, 08, Q
NV
| (V.N.Mehrotra)
| SKJ Vice-Chairmman
,{ ' : .
| ' : .. . , :
| M./ 6.4.98, Rejoinder not filed so far. Four. weeks further time
} is allouwed for the same. List it on E.? 98 for direction. -
. b | /ces/ (V.N.\%éhrotra)
»:\7@' E v - Vice=chairman
i . .
‘i.m
{ 18/3.7.98 None for the parties, List it on 13.8.98 for
' | direction, | : .
i AKJ . Member (a) - L
! . 1
! 19/13.08.58 Rejomder not filed so far, Four weeks
‘ v ' further time is allowed for the same. List on
06,11.1998 for direction. {/
| (Lo ReKe Prasad) (V.N.Mehrot ra)
i SKJI Menrbe r(a) Vice~-Chaiman .
|
|



, ,e" i«:‘ -
20/06.11._9é bhrl D, Chowdhury, the learned coﬁmel for
the appllcant stat.es that the grievances of the
appllcant has already been%%gé by thé depart-
. ment. In &K v1ew £ above, d%;i not want to -

préss this O.A. wants to withdraw the same.
We have “considered the matter. The app-

is allowed to withdraw this 0.4,
The C. A is dlSpOSed of as withd rawn

v . py the aLpllcant. T

e (Lakshm@n Jha).  «. .« .- (LeReKePrasad)
SKI Member{(J) . - - Menber(a)

licant




